
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 21/08/2026

(2022) 09 OHC CK 0027

In the Orissa High Court

Case No : Writ Petition (C) No. 22172 Of 2022

Anil Kumar Muduli APPELLANT

Vs

Canara Bank & Others RESPONDENT

Date of Decision : 06-09-2022

Acts Referred:

Citation : (2022) 09 OHC CK 0027

Hon'ble Judges : Jaswant Singh, J;M.S. Raman, J

Bench : Division Bench

Advocate : Rajjeet Roy, B.N. Udgata

Judgement

1. This matter is taken up by virtual/physical mode.

2. In response to the previous order an affidavit dated 6th September, 2022 of
Sri Nabeen Kujur, Branch Manager of the Bank concerned has been filed in Court.
Perusal of the same reveals that the property to be auctioned on 7th September,
2022 stands offered as a collateral security in two housing loan accounts,
wherein the outstanding liability as on today is around Rs.20.00 lakhs. The third
NPA account is a C.C. account without collateral security with outstanding liability
of around Rs.16,31,956/-.

3. Counsel for the Petitioner submits that the Petitioner is prepared to pay more
than 50% of the outstanding liability as upfront money with the remaining
balance within next four months in order to save his sole residential property i.e.,
the secured asset.

4. Issue notice for 27th September, 2022.

5. Mr. B.N. Udgata, Advocate appears and waives off notice on behalf of the Bank/
Opposite Parties.

Let requisite number of copies of the writ petition be served on him within next
three working days.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/anil-kumar-muduli-appellant-hash-… Page 1 of 2



6. As an interim measure, subject to deposit of a sum of Rs.10.00 lakhs on or
before 7th September, 2022, the successful bid, if any, shall not be confirmed
without the leave of the Court.

Issue urgent certified copy as per rules.

……………………………….
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